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Clauses:

Short title.
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1
2
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4. Substitution of SCHEDULE.



Bill No. 5 of 2015

THE HIMACHAL PRADESH SUBORDINATE COURTS' EMPLOYEES
(PAY, ALLOWANCES AND OTHER CONDITIONS OF SERVICE)
AMENDMENT BILL, 2015

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A

BILL

further to amend the Himachal Pradesh Subordinate Courts'
Employees (Pay, Allowances and other Conditions of Services) Act, 2005 (Act
No. 3 of 2006).

BE it enacted by the Legislative Assembly of Himachal Pradesh in
the Sixty sixth Year of the Republic of India as follows:-

Short title. 1. This Act may be called the Himachal Pradesh
Subordinate Courts' Employees (Pay, Allowances and
other Conditions of Service) Amendment Act, 2015.

Amendment 2. In section 3 of the Himachal Pradesh Subordinate

of section 3. Courts' Employees (Pay, Allowances and other Conditions
of Service) Act, 2005 (hereinafter referred to as the
"principal Act"), for sub-section (1), the following sub-
section shall be substituted, namely:-

"(1) The Subordinate Courts' employees shall be paid
the pay scales, as specified in the Schedule:

Provided that the categories of employees
mentioned at Sr. Nos.1, 2, 7, 8, 9 and 32 of the
Schedule, who have been given higher pay scale as
per the recommendations of Shetty Commission,
shall not be entitled to additional increment
granted by the State Government vide Notification
No. Home-B (E) 2-7/2009-HC dated 24-09-2012,
however, other categories of employees, except
above mentioned categories, who have not been
granted higher pay scale, shall be entitled to one
additional increment at the initial rate of the pay
scale with effect from 1-4-2003 instead of
1.10.2012 under the said notification .".



Insertion of 3.
new
section 3-A.

Substitution 4.
of
SHEDULE.

After section 3 of the principal Act, the following new
section shall be inserted, namely:-

"3-A. Power to amend Schedule.- the State
Government may, by notification published in
the Official Gazette, amend or substitute the
Schedule, and thereupon the Schedule shall be
deemed to have been amended accordingly.".

For the existing SHEDULE appended to the principal

Act, the following SHEDULE shall be substituted,
namely:-

"SCHEDULE

[See sections 2( e) and 3(1)]

Pay Scales admissible to Subordinate Courts' Employees w.e.f.1-4-2003

Master Scale: 2520-100-3220-110-3660-120-4260-140-4400-150-5000-160-5800-
200-7000-220-8100-275-10300-340-12000-375-13500-400-15900-450-18600-500-

23600.
Sr.  Category Classification Pay Scale w. e. f. 1-4-2003
No.
1. Chief Administrative  Class-| 7880-220-8100-275-10300-340-11660
Officer Gazetted
(Superintendent
Grade-l)
2. Sr. Sheristedar of the  Class-ll 7000-220-8100-275-10300-340-10980
Court of civil Judge Non-
(Sr. Division) Gazetted
(Superintendent
Grade-ll)
3. Sheristedar of the ---do-- 6400-200-7000-220-8100-275-10300-340-
Court of Civil Judge 10640.
(Jr. Divn.)
(Superintendent
Grade-ll)
4. Executive Assistantto  --do-- -do-

Distt. Judge (Personal

Assistant )



10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

Stenographer Gr.I (Sr.

Scale Steno)

Stenographer Gr.ll
(Jr. Scale
Stenographer)

Stenographer Gr.llI
(Steno-Typist)

Reader Gr.I

Reader Gr. Il

Reader Gr.llI

English Clerk

Civil Nazir
Translator
Record Keeper
Senior Assistant
Leave Reserve

Clerk/Clerks

Ahlmad (Record
Keeper)

Assistant English
Clerk

Ahlmad/Cr. Ahlmad

Court Nazir

Copyist

Class-lll
Non-Gazetted

-do-

-do-

Class-Il Non-

Gazetted

-do-

Class-llI
Non-Gazetted

Class-lll
Non-Gazetted

-—-do--

-do-

-do-

--do--

--do--

-do-

-do-

-do-

-do-

-do-

5800-200-7000-220-8100-275-9200.

4400-150-5000-160-5800-200-7000

4020-120-4260-140-4400-150-5000-160-
5800-200-6200.

7000-220-8100-275-10300-340-10980
6400-200-7000-220-8100-275-10300-340-

10640.
5800-200-7000-220-8100-275-9200.

5800-200-7000-220-8100-275-9200.

--do--

—-do--

--do--

--do--
3120-100-3220-110-3660-120-4260-140-
4400-150-5000-160-5160 with start of
Rs. 3220/-.

-do-
-do-
-do-
-do-

-do-



22.

23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33.

34.
35.
36.
37.
38.

Naib Nazir

Clerk-cum-Typist

Nazir

Summary Clerk
Paid Candidate
Guardian Clerk
Execution Clerk
Bailiff

Driver

Daftri

Process Server
Orderly
Peon

Mali
Chowkidar

Safai Karamchari

Chowkidar-cum-

Safai Karamchari

Class-ll

3120-100-3220-110-3660-120-4260-140-

Non-Gazetted 4400-150-5000-160-5160 with start of

-do-

-do

-do-

-do-

-do-

-do-

-do-

-do-

Class-1IV

Rs. 3220/-.

-do-

-do-

-do-

-do-

-do-

-do-
3120-100-3220-110-3660-120-4260-140-
4400-150-5000-160-5160
3330-110-3660-120-4260-140-4400-150-

5000-160-5800-200-6200.
2820-100-3220-110-3660-120-4260-140-

Non-Gazetted 4400.

-do-

-do-

-do-
-do-
-do-
-do-
-do-

-do-

2520-100-3220-110-3660-120-4140 with
start of Rs. 2620/-

-do-

-do-

-do-

-do-

-do-".".



STATEMENT OF OBJECTS AND REASONS

The Non-Gazetted Judicial Employees Welfare
Association had filed CWP No. 10740/2011 in the High Court of Himachal
Pradesh seeking relief that the recommendations of the First National
Judicial Pay Commission i.e. Shetty Pay Commission be implemented. The
said Petition was decided by the Hon'ble High Court vide its judgement
dated 3-1-2014 in favour of the Association. Vide this judgement, the
Hon'ble Court quashed and set aside section 3 of Himachal Pradesh,
Subordinate Courts' Employees (Pay, Allowance and other conditions of
Service) Act, 2005 to the extent that it overrules the directions of the
Supreme Court to implement the Shetty Commission recommendations. The
High court also directed to implement the recommendations of the Shetty
Commission on and w.e.f. 1 April, 2003.

In order to comply with the directions of the Hon'ble
High Court dated 3-1-2014 delivered in CWP No. 10740/2011 titled as H.P.
Non-Gazetted Judicial Employee Welfare Association vrs. State of
Himachal Pradesh & another, it has been decided to amend section 3 of the
Act ibid and to substitute the Schedule appended to the said Act. Further, a
proviso is also proposed to be inserted below sub-section (I) of section-3 of
the Act to allow one additional increment to the categories of employees to
whom the Shetty Commission has not recommended higher pay scale.
Further, it has also been decided to empower the State Government to amend
or substitute the Schedule, by notification, as and when required. This has
necessitated amendments in the Act ibid.

This Bill seeks to achieve the aforesaid objective.

(VIRBHADRA SINGH )
Place: Shimla Chief Minister



FINANCIAL MEMORANDUM

Clause 4 of this Bill, if enacted, shall result in the financial
implication of Rs. one crore per annum approximately other than arrears w.e.f.
01.04.2003 to 31.03.2014. Total financial implications including arrears will be
approximately Rs.9,43,01,014/-.

MEMORANDUM REGARDING DELEGATED LEGISTION

Clause 3 of the Bill seeks to empower the State Government to amend or
substitute the Schedule by notification. The proposed delegation of power is

essential and normal in character.

RECOMMENDATION OF THE GOVERNOR UNDER ARTICLE 207 OF
THE CONSTITUTION OF INDIA

(File No: Home-B (E) 3-7/2009-L)

The Governor of the Himachal Pradesh having been informed of the
subject matter of the Himachal Pradesh Subordinate Courts' Employees (Pay,
Allowances and other Conditions of Service) Amendment Bill, 2015, recommends
under article 207 of the Constitution of India, the introduction and consideration of

the Bill by the Legislative Assembly.



THE HIMACHAL PRADESH SUBORDINATE COURTS' EMPLOYEES
(PAY, ALLOWANCES AND OTHER CONDITIONS OF SERVICE)
AMENDMENT BILL, 2015

A

BILL

further to amend the Himachal Pradesh Subordinate Courts'
Employees(Pay, Allowances and other Conditions of Services) Act, 2005 (Act
No. 3 of 2006).

(VIRBHADRA SINGH)
Chief Minister.

(DEVENDER KUMAR SHARMA)
Principal Secretary (Law).

SHIMLA:



EXTRACT OF THE PROVISIONS OF THE HIMACHAL PRADESH
SUBORDINATE COURTS' EMPLOYEES (PAY, ALLOWANCES AND
OTHER CONDITIONS OF SERVICE) ACT, 2005 (ACT NO. 3 OF 2006)
LIKELY TO BE AFFECTED BY THIS BILL.

Section 3. Pay, allowances and other conditions of service:- (I) Notwithstanding
anything contained in any rules regulating the pay, allowances and
other conditions of service or any judicial order or judgment passed by
any competent court, the Subordinate Courts' employees shall be paid
pay scales, as specified in the Schedule.

(2) the rates of allowances and other conditions of service of the
Subordinate Courts' employees shall be such as may be prescribed.

SCHEDULE
[See sections 2( e) and 3(1)]

Pay Scales admissible to Subordinate Courts' Employees

Master Scale: 2520-100-3220-110-3660-120-4260-140-4400-150-5000-160-5800-
200-7000-220-8100-275-10300-340-12000-375-13500-400-15900-450-18600-500-
23600.

Sr.  Category Classifica Pay Scale

No. -tion

1. Superintendent Class-| 7220-220-8100-275-10300-340-11660.
Grade-| Gazetted

2. Superintendent Class-lI 6400-200-7000-220-8100-275-10300-340-
Grade-ll Non- 10640.

Gazetted

3. Personal Assistant --do-- -do-

4, Reader Class-lll 5800-200-7000-220-8100-275-9200.

5. English Clerk -do- -do-

6. Civil Nazir --do-- --do--

7. Translator -do- --do--

8. Record Keeper -do- --do--

9. Senior Assistant --do-- --do--

10. Senior Scale --do-- --do--
Stenographer

11. Junior Scale -do-  4400-150-5000-160-5800-200-7000

Stenographer



12.

13.

14.

15.

16.

17.

18.

19.

20.

21.
22.
23.
24.
25.
26.

27.

28.

29.
30.

31.
32.
33.
34.
35.

Steno-Typist

Leave Reserve
Clerk/Clerks
Ahlmad (Record
Keeper)

Assistant English Clerk

Ahlmad/Cr. Ahlmad

Court Nazir
Copyist
Naib Nazir

Clerk-cum-Typist

Nazir
Summary Clerk
Paid Candidate
Guardian Clerk
Execution Clerk
Bailiff

Driver

Daftri

Process Server
Orderly

Peon

Mali

Chowkidar

Safai Karamchari
Chowkidar-cum-
Safai Karamchari

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-
-do
-do-
-do-
-do-
-do-
-do-

-do-

Class-IV

Class-IV
Class-IV

Class-1V
Class-IV
Class-IV
Class-IV
Class-1V

3330-110-3660-120-4260-140-4400-150-5000-

160-5800-200-6200.

3120-100-3220-110-3660-120-4260-140-4400-

150-5000-160-5160 with start of Rs. 3220/-.
-do-

-do-
-do-
-do-
-do-
-do-

-do-
-do-
-do-
-do-
-do-
-do-

3120-100-3220-110-3660-120-4260-140-4400-
150-5000-160-5160
3330-110-3660-120-4260-140-4400-150-5000-
160-5800-200-6200.
2820-100-3220-110-3660-120-4260-140-4400.

2720-100-3220-110-3660-120-4260
2520-100-3220-110-3660-120-4140 with start
of Rs. 2620/-

-do-

-do-

-do-

-do-

do-






